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Vo!. IV] MONDAY, APRlL 29, 1963jVA16AKHB 9, 1886 

A* of the Gujarat kgbhhue and Ordinances promulgated 
. 

and Regdatioaa made by the Governor. 
['&Mk~wing Act of the Gujarat Legislature, having been assent4 to by the 

President on the 27th April 1963, is hereby published for general informatio11.1 
M. G. MONANI, 

Secretary to the Government of Gujarat, 
Legal Department. 

GUJARAT A4X NO. XX OF 1963. 

'4 (First published, after having received the assent of the President in the "Guja- 
b rat Government Gazette" on the 29th April 1963). 
i 

An Act further to amend the ~ o m b a i  Medical Act, 1912. 

Tt is hereby enacted in the Pourhenth Year of the Republic of India es 
follows:- . . 

1. Thia dot msy be called the Bombay Medioal((3u jsrat Amendment) Act, 1968 tit,,. 

8. In neation 2B of the Bombay Medical A&, ,1912, in eub-hion (4), Amendment 

2 , 2:i. for the n o d s  beginning with the womb "for s term" and ending with the words 0f.eCtlonm 
af Born. PI 

1912. Lrby an order, appoint" the following shall be, and shall I>e deemed drop to al 1912. 
have bebeen, substituted, namely :-- I 

"for such term not a x d i n g  five years in the aggregata from the date of 

b their nomination an the 8tab (hvernment may from h e  to tima by 
order debmine.". 

I 
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EXTRAORDINARY 
PUBLISHED BY AUTHORITY 
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Val. VII] TIIUHS IAY,  l\PRIL .LP, L9bfiTVAISAICHA 8, 18t 8 - - .- - 
S&ata Paging is given Lp ibis part in order tbat it may 

be riled es a separate cornpilalion -- ---- - -- -- 
PART IV 

Acis of the Gujarat Legislature and Ordinances promulgated and 
Regulations made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 
President on the 26th April 1966 is hereby published for general information. 

SUMANT M. VEDYARTHI, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 9 OF 1966. 

[First published, after having received the assent of the President in the 
~ d j r n a  Governmen; Gazette on the 28th April 1966.1. 

An Act further to amend the Bombay Medical Act. 1912. 

It  is hereby enacted in the Seventeenth Year of the Republic of India as 
fallows : - 

1. This Act may be called the Bombay Medical (Gujara t Amendment) Act, tible. 

1966. 

2. In section 2B of the Bombay Medical Act. 1912. in sub-section (4). for theamendment 
words "five years" the words "six years" shall be substituted. of section 

2B of Born. 
VI of lOl2. 

47 
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PRIWED AT THE GOVERNMENT LTEKITML FR&SS, AHMEDABAD. 
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PUBLISIIED BY AUTEIORFFY 
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Val. VIII] SATURDAY, APRIL 29, 1967/VATSAKU 9, 1889 

Separate b ghtn to thie pwt in order that It m y  
k Bled ar a separate complladon - 

PART 1V , 

Acts of the Gufarat LegIslatore and Ordmances promulgated rrnd 
ReguIatioars made by the Governor. 

'L'lre followii~g Act of the Gujarat Legislature having been asscnted to by the 
President on the 27th April 1967 is hereby published for general information. 

SUMANT M. VIDYARTHT, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO, 4 OF 1967. 

(First published, after having received the assent of the President in t'he 
" G ~ i j ~ a t  Gmernment Gazetie" on the 29th April 1967). 

An Act further to amend the Bombay Medical Act, 1912. 

It is hereby enacted in the Eighteenth Year of the Republic of India as 
fullows : - 

1. This Act may be called the Bombay Medical (Gujarat Amendment) Act, short litle. 

1967. 

h 2. h section 20 of the Bombay Medical Act, 1912, in sub-section (Q, for the Amendment 

Born. words *'six years" the words "seven years" shall be substituted. . of &ion 2B 
I of Bmn. 1'1 VX of 

19l2. of 1912. 
24 
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